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'The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 14" March, 2022. :

L. A. Bill No. 3 of 2022

ABILL FURTHER TO AMEND THE ANDHRA PRADESH (REGULATION OF
TRADE IN INDIAN MADE FOREIGN LIQUOR, FOREIGN LIQUOR) ACT, 1993.

Be it enacted by the legislature of the State of Andhra Prédesh in the
seventy-third Year of the Republic of India as follows:-
1. (1) This Act may be calied the Andhra Pradesh (Regulation of Shorttitle and
Commencement.

Trade in Indian Made Foreign Liquor, Foreign Liquor) (Amendment)-
Act, 2022.

(2) It shall be deemed to have come into force with effect on and from
the 9t November, 2021, '
2. |n the Andhra Pradesh (Regulation of Trade in Indian Made Foreign Inseftil;an of
% . new sub-
- Liquor, Foreign Liquor) Act, 1993, (hereinafter referred to as section (2-A),
principal Act), in section 2, after sub-section (2), the following shall be St

inserted, namely,-

“(2-A) “Levy’ means, Levy shallinclude Privilege Fee, and any other
Levy by whatever name called, but shall notinclude Margin (Trade Margin,
Special Margin or by whatever name called).”.
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Amendmentof 3. Inthe pripcipalAct, in section 4-A,

Section 4-A.

Amendment of
Section 4-B.

Repeal and
savings.
Ordinance No.3
of 2022.

4.

(i)

(ii)

the existing section 4-A shall be renumbered aé section 4-A(1),

and the words “trade margin” shall be omitted.

after re-numbered as 4-A(1), the following sub section shall be
added, namely,- :

“(2) It shall be competent for the Government to prescribe
the rates of trade margin or special margin which shall be collected
by the Corporation during the course of its business of sale of
liquor to retail consumers and other licensees. The amounts so
collected shall be the income of the Corporation.”.

In the principal Act, in section 4-B, for the expression “4-A”, the

(1)

(@)

expression “4-A(1)” shall be.substituted.

The Andhra Pradesh‘ (Regulation of Trade in Indian Made Foreign
Liquor, Foreign Liquor) (Amendment) Ordinance, 2022, is hereby '
repealed.

Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or
taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

SIAFENVIENI A A Dy ey y s ———

The Andhra Pradesh.State Beverages Corporation Limited is a Government company
registered under the provisions of the Companies Act, 201 3 and bearing CIN
U15400AP2015SGC097161 in the year 2015 which is now conferred the exclusive privilege
of selling by whole sale and by Shop for the whole of Andhra Pradesh under sections 4(1)
and 6(1) of the Andhra Pradesh (Regulation of Trade in Indian Made Foreign Liquor, Foreign
Liquor) Act, 1993 vide Act No. 23 of 2019;

By the Act No.31 of 2021, the Andhra Pradesh State Beverages Corporation Limited
has been conferred upon the statutory status to implement welfare programmes to benefit
the members of scheduled castes, scheduled tribes and backward classes, as a part of its
main objects, as detailed in Chapter-ll of the A.P. (Regulation of Trade in Indian Made Foreign
‘Liquor, Foreign Liquor) Act, 1993 and is mandated to utilize its income exclusively to promote
the interests of the members of scheduled castes, scheduled tribes and backward classes in
the State of Andhra Pradesh by implementation of various welfare schemes entrusted to the
" Corporation under this Act; | ’

The Andhra Pradesh State Beverages Corporation Limited needs income of its own
from its commercial operations to implement the welfare schemes mandated and the
Government have specified Special Margin vide G.0.Ms.No.313 Revenue (Excise) Dept.
dt. 09.11.2021 in exercise of the powers vested under Section 4-A of A.P. (Regulation of
Trade in Indian Made Foreign Liquor, Foreign Liquor) Act, 1993, but the Special Margin is
Government's income as per Section 4-B of the said Act and there is no specific provision
at present in the A.P. (Reguiation of Trade in Indian Made Foreign Liquor, Foreign Liquor)
Act, 1993 to enable the Corporation to generaté income of its own to sustain the objects
mandated; Further, the levies of the State Government and the Margins meant for Corporation
are to be clearly defined so as to avoid ambiguity in respect of the incomes of the Government
ahd those of the Corporation. Furthermore, the similar distinction needs to be brought about"
in the manner of remittances to the Government and retention of income by the Corporation;

To achieve the above object in view, it is decided to amend the A.P. (Regulation of
" Trade in Indian Made Foreign Liquor, Foreign Liquor) Act, 1993 to bring out the proposed
changes. Further, since, orders specifying the Special Margin have been issued vide
G.0.Ms.No.313 Revenue (Excise) Dept, dt.09.11.2021, itis decided to amend the said Act
retrospectively w.e.f. 9" November, 2021

Accordingly, the Andhra Pradesh (Regulation_‘of Trade in Indian Made Fbreign Liquor,
Foreign Liquor) (Amendment) Ordinance, 2022 (A. P. Ordinance No.3 of 2022) was
promulgated by the Governor on the 28" February, 2022.

: The Bill seeks to replace the said Ordinance.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER (EXCISE)
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLY.

The Andhra Pradesh (Regulatidn of Trade in Indian Made F‘oreign Liquor,
Foreign Liquor) (Amendment) Bili, 2022, after it is passed by the Legislature of the
State may be submitted to the Governor for his assent under article 200 of the
Constitution of India.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER (EXCISE).

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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